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‘ fconstltuted under the said provisions should be continued

-7 West Bengal Act IV of 1948 .

-

An Act o provide for the contmuance_kof the Specwl Benches ~ . .

“s - constituted under the Bengal Criminel Lew Amend-

ment Ovdinance, 1847, and for the dzsposal of cases £
pending before them. . & .

Weerbas the provisions of the Bencral Crlmmal Law

“Amendment Ordinance, 1947, as enacted and continued in

operation by and under the Beungal Ordinances . Temporary
Enactment Act, 1947 (herema’ftel referred to as’ ‘‘the -said
provisions’’), are temporary in their duratiom; 3

AND WHEREAS it is expedient that the Special Benches
and the cases which were allotted to them before the

‘commencsement of this Act and are pending béfore them at
-such commencement should be disposed of, by the" said

Benches in accordapee with the said provjsiens; -
It is hereby enaé‘be‘& ss follows--—- W &, o - * %
1. (1) This Act may be called the Wast Bengal Spem?ﬂ Short title
Benches (Continvuance) Act, 1948. end
- COMMPnCte«

(2) It shall come into force on <he date on which the mers.
said provisions cease to operate under the Bengal 'Ordi- -
nances Temporary Enactment Act, 1947~
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2. Notwithstanding the expiry of the said provisions C;nt;inﬁ- o

- Special
{a) for the Special Benches constltuted thereunder “Benches

before the commengement of-this Act to dispose 38d dispo-
gal of pen-

L]

© - cases which- having been allotted o them
thereunder are pendmcr before them ™ at such

- bl Rl -
(b)"fﬁr the - Provincial Government to reconstitute, in
accordance with the said provisions, if necessary,

Fuch Special Benches or .any of them for such
‘disposal of the said cases as aforesald -

and the said Special Benches whether, regonstituted as
aforesaid or not, shall continue to function as such till the

disposal of the said cases as if the said pr0v1smns had not

expired. - - .
- %X

Price—Indian, annas 2; English, 3d. -
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- it shall he Tawful— . ance of the .

of, in accordamce with the said’ prévisions, .the ding cases.

commencement and : 3.



